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consider them in the light of the exist-
ence of the two Sainik Schools in the
State, their requirements of funds
and in the light of the Sta'e Govern-
ment's capacity to undertake addi.
tional financia] liability after meeling
the full requiremenis of the present
Sainik Schools.

Use of DIR. in Indusirial Disputes

2017. Shri A. N. Vidvalankar: Will
the Minister of Labour and Em-
ployment be pleased to state:

(a) the number of cases where the
D.LR. has been u-ed to deal with the
industrial disputes in the course of
the current yeari—

{i) against the workers on strike
or otherwise; and

(li) against the emplovers who
might have resorted to lock-
outs or otherwise; and

(b) whether such use was not in
violation of Governmen''s assurance
that D.ILR. will not be used to deal
with the nomal industrial disputas?

The Minister of Lahoor and
Employment (8hri D. Sanjivayya):
(a) 10 A

(i) 8
(li) 2

(b) No such assurance has been
given by Government. However the
powers under these Rules were used
only in cases when the circumstances
required it
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